THE INDIAN STAMP (ORISSA AMENDMENT) ACT.
' TABLE OF CONTENTS S

" Preamble
: Schlons

! Short tltls and commencemem

2 -.Subs_tltu_tion of Schedu_l_e 1-A

- 8. Repeal and Savings

33

ORISSA ACT 6 OF 1986

!

1986

BRI



'S
ORISSA ACT 6 oF 1986

THE INDIAN STAMP (ORISSA AMENDMENT) ACT 1986

[Recewed the assent of the Governor bn the 13th March 1986 ffrst
pubf.'shed in an extraordinary issue' of the Orisse Gazette,
- dated the 13th March 1986] '

An act fo Amend Tha Indian Stamp Act. 1899 in its. Applmatmn o
" .to the State of Onssa _

_ Be it enapted by the Legislature of the State of Onssa m the Thlrty-seventh '
_ ~ Year of the Republic of India, as follows :— '
: _Sh?ﬂa‘tge . 1. (1) This Act may be callod the Indran Stamp (Onss:a Amendment) )
comimences Aot 1986, . -

At, ' ’
men (2) it sha!l be deemad to have come Into force with effect from the 7th
day of November, 1985, .

S.ubstit.l-"ﬂoﬂ : 2 For Schedule 1-A of the indian" Stamp Act, 1899 (heremafter referred to zof 1399

of s‘,"_‘ild"'s as the prmmpal Act) the followmg Schedule sha!l be subs‘tltued, namely N

“SCHEDULE 1-A

STAMP DUTY ON CERTAIN INSTRUMENTS UNDER THE INDIAN STAMP
(ORISSA AMENDMENT) ACT, 1986, '

(See Section 3)

Note-—The amclea in Schedule 1-A are nurnbered so as to corfespond \mth slmllar anlcles
in Schedute 1. . .

Descnptlon of'lnst‘r'umént' : o Proper Stameduty o
| My : o @
2. ADMINISTRATION BOND, including a = The same duty as a BOND (No 15) for

bond given under sections 291, 375, the same amount : _ “

'and 376 of the Indian Succession Act, -

5 of section 6 of the Government - .
192 B 39 of 925

‘Savings Banks Act, 1873. . S '. IR Bof 1873 .

‘3. ,'ADOPTION DEED. that is to say, any - Two hundred rupees

. Instrument ' (Other than 2 will) recording L
an adoption or confeiring .or purporting '
to confer'an authority to adopt. :

4. AFFIDAVIT, including an affirmation or: Ten rupees
declaration in the case of persons by law =

- allowed to affirm or declare instead of
swearlng .

Elxemptlons
_ IAﬂldaVit or declaratlon in -.writinﬁ_- when _ _ S _ .
(a) as a condltlon of enrolment under . ._ '

the Army Act, 1950 - or the Air Force o . : DU
Act,1950 C ) o s =

46 0f 1950

460f 1950 -




: Descrrptien of instrument
v m

() for the immediate p'ur;.)o"se of being

filed or used in any Court or before

the Officer of any Court;

{e) fqr the sole purpose of . enabling any
person . to_ receive any pension or
charrteble allowance. :

5, AGREEMENT OR MEMOHANDUM OF
AN AGREEMENT.

{a) if re!atrng\ to the sale of a BIII of .
Exchange ' .

(b) if relatlng to the sale of a Govern
ment security -of share in-an incot-
porated Company or other body
corporate, :

(c) If not othemflse pm\rlded for

Exemptlons

Agreement or memorandum of agreementm-

.{a) for or relating to the -sale of goods or

merchandise exclusively, . not being a
Note - or . Memorandum - chargeable
-under No. 43. : .

' _(b) made in the form of tenders 1o the
~ Central Government for, or relatrng
*to any loan.

o

AGREEMENTTO LEASE—Seq LEASE (No.35)

6. AGREEMENT RELATING TO DEPOSIT
OF TITLE-DEEDS, PAWN OR PLEDGE,
that is to say, any instrument eviden-
cing an agreement relating to—

{1) The deposut of title deeds. or . mstru-

' ments constituting - or béing evidence - of -the :
title to any property whatever (Other thana - - -
. marketable securrtv): or

(2) The pawn or pledge of movable
. pioperly, where such deposit, pawn or pledge
. has been -made by way of security for the

repayment of money . advanced or to be
advanced by way of loan or an’ exrstmg ot

o futu re debt——

) -
(a) if such foan or debr is repayvable
i on demand~ or motre than three
- months from the date of the instru-

"~ ment e\rldencmg the agreement

35! -

Proper Stamp-duty
L (2)

One rupee -

Subject to. maximum of forty-two rupees
fifty paise for every ten thousand or part
thereof of the value of the securlty or
share.

Three rupees
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Desc}iotion of lns‘tr’oﬁieht R - o Proper Stamp'-dﬂty:_

e e

_ If drawn _If drawrt in  If drawn in
. singly setof two  set of three =
for each part for each patt.
of the set = of the set -

| L T ¢ N B
g | _ S -_ Rs. P,  Rs. P. " Rs’ P. . L
' When the "mount ‘of the loan, or debt does not exceed Rs 100.. .0-40' _". '0"2'5._ o " 025 - ‘-
| ‘When the amount of the loan or debt exceeds Rs 100 but does - 6'70 B - 040 - 025 -
not exoeed Rs. 200. S \ L o o
o Whon_ it exceeds Rs. 200 but does not e_'xcefed-Hs. 400; L 125 ' 070 o 045 i
© When it exceeds Rs. 400 but does fiot exceed Rs. 600 . ..~ 176~ 090 070
When it .{».xoeeds_ Rs. 600 but does not exceed Rs, 800 o . .-_2-'25._ - 1'-2_5" o _ 080 °
‘When it ox'oesds Rs. 800 but does not exceed Rs. 1.000 . . 415 ) "__2'I25 .1_-'_40.
‘When it exceeds Rs. 1_,000 but does not exceed Rs. 1,200_ S 455 - '2'45 S 1:80 -
When it exceeds Rs...‘-‘I.ZOO but does'holtléxcele'd-ﬁo. 1,600 .. ._ 590 315 . 210
When it exceeds Rs. 1,600 but does not exceed Rs. 2,600 .. ' 900 485 315
When it excoeds Rs. 2,600 but does not exceed Rs. 5,000 .. 1790 . 900 . 625 |
Ween it exceeds Rs. 5,000 but does not exceed Rs. 7500 .. 27,50 1375 965 . o
| Whén' it.excéeds Rs. 7,500 but does not excéed Rs, 10,000 4125 | 2065 1 3-_75 .
) Wh’eh if;exceeds Rs. 10,000 but does not exceed Rs. 15,000 .. 5500 . 2760 1925 o '_ ‘,, |
- When it exceeds Rs. 15,000 but doss not axceed Rs. 20, 000,' .. 7565 4126 - 2815 = - ;
- When it e)_éceg'dé Rs. 20, 000 but does not exceed Rs 25,000 .. 8’9-4’0I . 4815 < 30000 0 < |
: When it excecds Rs. 25,000 but does not exceed Rs. 30,000 , .. 11000 6500 4125 -
- and for ev.ry additional Rs. 10 000 or part thereof in bxcess 4125 : -=\2_0'€'_5 o 1375
of Rs..30,000. | x L |
(b) if such loan or debt is repayable not more than half the duty payable on a oan or debt under'-'
three months from the ‘date of suoh instrument. Clause (a) for the amount secured. '
Exernptuon R : '-'.‘..' Lo _ o : '_ .' . e
"Instrument of pawn or pledge of goods CiF | ' o o
_ unattested P ' B '

7. A_PPOIN_T_‘MENT N E’XECUTION _OF ' One hundred rupees’
A POWER, whether of trystees or of property, . ' ‘ S

- movablg.or - immovable, where made by any .~ - . -

- writing not bemg a Will. S I

‘8. APPRAiSEMENT OR VALUATION _
made otherwnso .than under an order of the
R Court m the course of a suit— :

(@) where the amount does not exceed. The same duty as a BOTTOMRY BOND
Rs. 1,000, - . . (No 16) for such amount



| (b) in any other case .

' EXemptions K

{#) Appraisement or valuation made -

for the information of ‘one party

only, and nct being. in any manner

obligatory. between parties . either

" by agreement or operation of faw.. ¢

~

() Appraisement ' of crops fur the
- purpose of r,scertasumng ‘the amount

to be g"J’E‘l‘I to a fandfords as rent

" 9. APPRENTICESHIP-DEED . including
every Writlﬂg relating: to the service or tuition

CLEH_KSHJP. .
Exemptaon

Instruments of appienticeship - exncuted\'

by a Magistrate - under the Apprentices Act,
1850 or by which a parson is. apprénticed by
ot at’ the charge of any publlc charuty.

10. ARTICLES OF ASSOCIATION OF

_A COMPANY.

LJ

Exemption

Artlc}es of any Assogiation not formed for'” '

-of any appreltice, clei”: o serva_nt ptaced with
.any master to learn any profession, trade. or
" employment, not beihg ARTICLES ~ OF

profit and registered under section 25 of the '

' Compames Act, 1956,

See a!so Memorandum* of Assomat:on of a
Companv (No.. 39) ' .

* » * s

_ ASSIGNMENT——See CONVE YAN c E "
- {No. 23.), TRANSFER (No. 62) and TRANS- -
. FER of LEASE (No. 63) as the case may be.

-AT’TO‘RNEY'—S;ée : PQWER-OF-ATTORNEY =
{No., 48). .

AUTHORITY 10 ADOPT—-See ADOPTION- :
DEED (No. 3).

C o2 AWARD that Is to say any decmlon in .
.writmg by an arbitator or umpire not being an

award -directing a partition, on-'a reference

made otherwise than by an order of the Court. .

tn the course of a suit—

-Two hund red rupees

. 37

Twenty-one rupees -

Fifty rupees

19°of 1850

1 of 1956

(@) where the amount or val'ue of the The same duty as. a . BOTTOMRY BOND

. Property 16 which the award telates

as set forth in such award does not

__exqeed BS. _1.000.. T

{No. 16} or such amount.



- exceed Rs.

" exceed Rs.

Descrription, of lnstruments

(D _
(b) |f it exceeds Rs. 1,000 but does not

1

exceed Rs. 5 000

and for every additional

thereof in excess of Rs 5 000

=

-As. 1,000 or part

15. BOND, as defined by section 2 (5) not

bemg a DEBENTUHE and not being otherwise
provided for by this Act, or by the Court Fees )

Act, 1870—-

Whe,re the amount or value secured does not

exceed Rs.

Where it
Where -t

Where it

exceed Rs.

- Where it

exceed R's._'

Where it

exceed Rs.
~ Whare it
*  exceed Rs.

' Where'- it

exceed Rs,

Where it

-eéxceed Rs,

Where it

exceed Rs,

Where it
exceed Rs.

10:

exceeds

50;

exceeds -

100;

exceeds

200;

exceeds

300;

excegds
400;

exceeds’

500;

exceeds
600;

exceeds.
700;

exceeds

300;

exceeds .

900;

Rs.

Rs. Sp

Rs. 100
Rs. 200 ¢
Rs ISQO '
Re. 400 | .
Rs. 500

Rs. 60D

Rs..' 700

Rs. 800

10

-and

.and  does;

does

does

does
: dpes
d 0es
. dos

and

does

does

does

not
not -

not.' _

not

not

not.
‘not

-not.

not

not

Pfoper Stamp-cuty
()

Twenty-seven rupees,

One rupece and fifty paise éubject to a

maximum of one hundred and thmy-ught o
© rupees. .

Thirty-five paise

' Fo_rty-fi've p;a ise

One rupee

Two ru.pees and fifty paise

Three. _rupees and sevent'y-f'ive paise - -

Four Jupees and _seventy-fivé paise

| Six tupees.

Eight rupees and_fifty paise . -

.

“Ten rupees

Twelve rupees

Eighteen rup__eés‘

Wherte it exceeds Rs. 900 and does not Twenty one rupees

exceed Rs.

and for

1,000;

cvery -Rs. 500 ot part thereof in.
-excess of Rs. 1 000; ' :

- Soe (No. 2) ADMJNISTRATION BOND

{No. 16) BOTTOMRY BOND -

(No. 26) CUSTOMS BOND
{No. 34) INDEMNITY BOND
(No. 66) RESPONDENTIA. BOND
- (No. 67) SECURITY BOND

.Ele'ven tupees

70f1876
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Description of Instrument : _ Proper ngamp-duty
1y - @
Exemptlons '

Bond, when executed by—

(8) hecdmen npominated wunder rules
fiamed in s&ccordance with the
Bengal Irrigation Act, 1876, section
99, for the due performance of their
duties under thst Act;

(b} any person for the puipose of
guarantesing that the local ingome

_ derived fram private subscription to

" a charitable dispensary or hospital or
~ any other object of public utility
shall nct be less than a specified
sum per msnsem.

16. BOTTOMRY BOND, that is to
say, any instrumant whereby the master
of a sea-going ship bcrrows money on the.
security of the ship to ensble him to
preserva  the ship or prosecute her
voyage-—-— : . . o _
Where the amount or- value secured does Forty pzise
not exceed Rs. 10; Ce : :

Where it exceeds Rs. 10 znd does- not Eighty paise
exceed Rs. 50;

Whete it exceeds Rs. 50 znd doss not One rupee and fifty paise
exceed Rs. 100;

Where it exceeds Rs. 100 and does not Three rupees
exceed Rs: 200;

* Where it éxceeds Re. 200" and does not Four rupees snd twenty-five paise

exceed Rs, 300;

Where it exceeds Rs, 300 znd does pot Six Tupees
exceed Rs. 400;

Whaere it exceeds Rs, 400 énd does not Seven Rupees and fifty paise
Rs. 500; -

Where it exceeds Rs. 500 znd does not Eight rupees znd fifty péise
exceed Rs.-600;.

‘Where it exceeds Rs, €00 and does not Ten Rupees

exceed Rs. 700.

Where it oxceeds "Rs. 700 and does not Twelve rupees

“exceed Rs. 800;

Where it exceeds Rs. 800 and does not Eighteen rupees
exceed Rs. 900;

Where it exceeds Rs. 900 and does not Twenty-one rupees
exceed of Rs. 1,000:

and for every Rs. 500 or part thereof in  Eleven rupees
excess of Rs. 1,000.

Bengal Act
3 of 1876




Description of Instruments
(1)

17. CANCELLATION—Instrument of
{Including any instrument by which any
_instrument previcusly executed is canclelled),
"if attested and not otherwise provided for,

See also RELEASE (No. 55), REVO-
CATION OF SETTLEMENT (No. 58-B),
SURRENDER OF LEASE (No. 61), REVO-
CATION OF TRUST (No. 64-B).

18. CERTIFICATE OF SALE  (In
respaect of each property put up 8 a separate
{ot and sold), granted to the purchaser of
any property scld by public auction by a
Civil or Revenue Court or Collector or the
Revenue Officer—

(a) Wherethe purchase money does
not exceed Rs. 10;

(b) Where the purchase money

exceads Rs. 1000 but does not

exceed Rs. 25.
(c) In any other case

L} » , »

20. CHARTER PARTY—that is to say.
any instrument (Except an agreement for the
hire of a tug-steamer), whereby a vesel or
-some specified principal part thereof is let
for the specified purposes of the charterer
whether it inciudes a penclty clause or not.

» * *

22. COMPOSITION DEED—that is to
gay, any instrument executed by a debtor,
whereby he conveys his  property for the
benefit of his creditors, ot whereby payment
of a composition or dividend or their debts
is secured to the creditors, or when by
provision is made fer the continuance of
the debtors business under the supervision
of inspectors or under letters of licence, for
the bencfit of his crediters.

© 23, CONVEYANCE-—As defined by
section 2 {10) not being a transfer charged
or exempted under No. 62—

Where the cmount or value of the
consideration for such conveyance

as set forth therein does not exceed

Rs. 50;

40

Proper Stamp-duty
(2)

One hundred rupees

Forty paise

Eighty paise

s

The sams duty as a

CONVEYANCE

{No. 23) for a consideration equal to the
amount of the purchass monay onif.

Fifty rupees

Fifty rupees

One rupee and fifty paise

»



Description of Instrument

M _
Where it exceods Rs. 50 but does not
exceed Rs. 100; '
Where it exceeds Rs- 100 but does not
exceed Rs. 200;
Where it exceeds Rg. 200 but does not
exceed RBs. 300;

’ Whete it exceeds Rs. 300 but dces not
exceed Rs. 400;
- - Where it exceeds Rs. 400 but does not
- exceed Rs. 500.
Where it exceeds Rs. 600 but does not
exceed Rs. 600;
‘Where it exceeds Rs. 600 but does not
| exceed Rs. 700;
| Where it exceeds Rs. 700 bu} does not
exceed Rs. -800; _
Where it exceeds Rs. 800 but does not
exceed Re. 1,000;
And for every Rs. 600 or part thereof
in excess of Rs. 1,000.
Exemptions _
Assignment of copyright under  the
. Copyright Act, 19567, section 18.
CO-PARTNERSHIP DEED (See Part-
nership No. 46).
] ‘ .

24. COPY OR EXTRACT—Certified 1o
- be a true copy or extract by or by order -of
any public officer and not chargeable under
the law for the tima baing in force relating
to court fees—

(i) if the original was not chargeable
with duty, or it the duty, with
which it was chargeable does
flot exceed one rupees.

- (ii) !n any other case

i Exemptions

(a) Copy.of any peaper which a public
officer is expressly required by law
to make ot furnish for record in
any public office or for any
public purpose, :

{b) Copy of, or extract from any regi-
ster relating to births, baptisms,
namings, dedications, marriages,
divorces, deaths  of burials.

a1

Proper Stamp-daty
- (2)
Thtee nipees

Six rupces

Eight iupees and fifty paise
Tweive rupees

Fifteen rupees

Soventeen rupees

Twenty rupees
Twenty-thres fupege
Forty-two rupees

Twenty-one rupees

14 of 1957

Two rupees and fifty paise

Five rupees



Description of Instrument
(1)

25, COUNTERPART QR DUPLICATE—
of any instrument, chargeable with duty and in

42

Proper Stamp-duty
(2.

respect of which the proper duty has been

" paid—

(a) I the duty with which the original
instrument is chargeable does not
excead one rupee and fifty paise,

{b} In any othar case ..
' Exemption

Counterpart of any lease granted to a
cultivator, when such lease is exempted. from
duty.

26, CUSTOMS BOND—
{2) Where the amount doss not exceed
Rs. 1,000,
(b) In any other case T

& * »

DECLARATION OF ANY TRUST—See
TRUST (No. 64). '

L L ] +*

DEPOSIT OF TITLE-DEEDS—See AGREE-
MENT relating to DEPOSIT OF TITLE-
DEEDS, PAWN OR PLEDGE (No. 6).

DISSOLUTION OF PARTNERSHIP—See
PARTNERSHIP (No. 46).

29, DIVORCE—Instrument of, that is to
say, instrument by which any person effects
the dissolution of his marria\ge.

DOWER—Instrument of—See SETTLE-
MENT (No. 58).

DUFPLICATE—See COUNTERPART
(No. 25).

31. EXCHANGE OF PROPERTY—Instru-.
ment of— '

EXTRACT-—See Copy {No. 24)

32. FURTHER CHARGE—Instrument of
that is to say, any instrument imposing a
further charge on mortgaged property—

{a) When the original mortagege is
one of the description referred to
in clause (8) Article No. 40 (That
is, with possession);

The same duty as 'is,payabla\op the original

Five rupess

The same duty as a BOTTOMRY BOND:
(No. 18) for such amount,

Fifty rupees

One hundred rupses

The same duty as a CONVEYANCE (No. 23)

for a consideration equal to the value of
the property of greatest value as set forth-
in such instrument. '

! ’

The same duty asa CONVEYANCE (No. 23)-
for a consideration equal to the amount of.

the further charge secured by such.
instrument.



© . SETTLEMENT

- 5

Description of Instrument . -
R O R

(b) When such mortage i8 ohe of the
 descriptions referted to in clause(b)

of Article -No. 40 (That is, _w:thout
-possesslon)-— :

(Y B at the time of execution of
_the ipstrument of further
charge -possession of the
~ property
.. to be - given
5, instrument;

under such

{n) if the possesson is not $0

- given. -

| 33, GIFT—lnsttument of, not being a-
(Ne. 58} or
_TRANSFER (No. 62). :

. H!RING AGREEMENT or agreement_ for

'SBnrlce—See AGREEMENT {No. -5).

34 INDEMNITY BOND

INSPECTORSHIP DEED—See COMPOSI-
- TION DEED (No 22), ’

35: LEASE, mcludlng an u.nder-_lease or
sub-leass and any agreement to _Iet or
sub-let-—

{a) Where by such Ieasa the rent is hxed

and no premlum is paid or delrvered—-— o

The same duty as a BOTTOMRY- BOND-"' -
(No. 16) for the whole amount payabls or .

(i) Where the lease purports to be
for a: term of less than ‘ons year

' (rr) “Where the Iease purports to. be for ferm
-of not less than one vear, but not _more
- than five years; _ -

(i) Where the lease purports to be for a

_term exceedmg five yeadrs, - but not

excoeding ten yeats;

- {iv)
© o tem exceeding ten vyears,
exceeding twenty years;

but not

Where the lease -purports to be for a
term exceeding twenty . years, but not
exceedlng thrrty years.

v)

The same- dutv a

is, given or agieed

WILL- or

Where the Ieasé purports to be for a

| P'op--er ',Stamp-_t_il_lz'!‘s!:
@ *

"CONVEYANCE
{No. 23) for a’ consrderatrcn equal . to the
total amount ¢f the charge {including the
original mortgage and eny fuither charge-
glready made) less the duty alrezdy - paid on

. such. onglnal mortgage and further charge

' Thesame duty s a BOTTOMRY. BOND
-(No. 16) = for

the  amount of _the_ further
charge secured by such instrument;

The Same duty - "a CONVEYANCE
(No. 283) for a' corrmcleration equal to the
value of the proper‘ly as set forth in Such =
mstyument

'The same dutv ;a8 a SECURITY BOND -

(No. 57) tor the same amount T

N

delwerable under such lease. s
The same duty as a BOTTOMRY BOND“

(No. 18) for the ‘amount or- \ralue of the
“average annuaf rent reserved - o

The, same. dutv as a

The same - dut'y as a
(No. 23) -for a copsideration equal to-twice ,
the amount or. value of the avefage annual'
ren;t régerved. : :

The same duty'. a CONVEYANGE
(No. 23) for a consideration equal to three-

“times the amount or valua of the average

annual rent. resarved

CONVEYANCE: :
(No. 23) for a consideration - equal 1o the = .
. amount or value of the average annual rent:
reserved .

CONVEYANCE' -



' Description of Instrument
)

(vi) Where the lease purports to "be for a

term exceeding thirty ~years, but not
exceec_ling one hundred ysars;
{vify Where the lease purports- to be for a
_term exceeding one hundred years, or
" in perpetuity; - .
{vitiy Where the lease does not purpoit 1o’ be
for any definite term
(b) Where the lease is granted for a fine or.
’ premium, or for money advanced and -
where no rent is reserved;
Whete the !e'ase is granted for a fine or

(¢}
- premium, or for money advanced in
addition to rent reserved.

44
- _ Pfober Stamp-duty’
| B ¢ I
The same duty as a CONVEYANCE

{MNo. 23} for a consideration equal” to four
times the amount or value of the average _

- annual Tent reserved.

‘The same . duty as a ’coN-VEYANCE
{No. 23) for a consideration equal to one-

. sixth of the whole amount .of rent which
~ would be paid or delivered in respect of f:rst-

flfty years of the Iease. :

The same _dutv as a CO.NVEYANCE.
(No. 23) for a  consideration equal to
three times the amount or value of the
avorage annual rent which would be paid
or delivered for the first ten years if the lease
continued so long. - e
The ‘a CONVEYANCE

same duty as

(No. 23) for a_consideration equal to the .

amount or value of such fine or premium, or
advance as set forth in the lease B :

The  same duw “as -a CONVEYANCE
(No. 28) for a consideration equal to the
amount or. value of such finé or premium,
.or. advences as sei forth in the [ease, in
- addition to the duty which would have
been payabie' on such lease, if no fine

‘or premium or advance had been paad or

delivered :

‘Provided that, in any case - when an.
agreement to lease is stamped with the
ad valorem stamp required  for a ‘lease,
and a lease in pursuance of such agreement.
is subsequently executed, the duty on
such  lesse shall not exceed. two rupees

arid flfty palse

Exemptlon

. Leass; executed in’ the case of a. cultwator

“and for the purpose of - cultivation (Including
" a lease of trees for the production of food ot
drink) without tha payment or delivery of any

. fine or Premium, when a definite term is ex~: _
‘pressed and. such term does not exceed one - - -

- year or when the avérage anhual rent
resetved. does not exceed one hundred rupees,

Exp]anatron—-—When a lesses unclertakes to

pay any recurring charge, such as Government

revenus, the landlord’s share of cesses. or the

ownér's share of mumclp_al

‘ratés  of. taxes




. Descrlptlon of lnstrument
R ‘.
which is by lsw recoverable fiom the lessor,

‘the amount so agreed to be paid by the lessee.
- shall be deemed to be part of the rent.

] T S . Y »

LETTER OF _GUARANTEE—Sea AGREE-'

.MENT (No. 5).

38. LETTER' OF LICENCE that 1s to say, .

any agreement between a debtor and . his
for. a speocified
~.time, suspend their claims and allow the 7

. creditors that the latter shal,

" debtor 1o carry - on -business at his own
_ dlscretlon . .

39. MEMORANDUM OF ASSOCIATION
OF A COMPANY—

(a) if accompanied by artlcles of
‘association -under eectlon 26 of ‘the
Oompames Act, 1956

(ﬁ)_ if not 50 accompamed -

Exemption
Memorandum .of  any aeseclatton

25 of the Compames Act, 1956.

' 40 MORTGAGE DEED,
AGREEMENT RELATING TO DEPOSIT
OF TITLE DEEDS,  PAWN OR PLEDGE
(No. ). BOND (No. 15}, MORTGAGE

. OF A CROF (No. 41), RESPONDENT!A

BOND (No. 56.),
(No. 57)—.

() when possession of the propertv ofanv
part of the property -comprised in such
deed is given by the. mortgagor or
agreed to be given.

OR SECURITY BOND

(b) when possession is not given ot agreed'
fo be gtven as aforeSald

_ Expfénatfon-—-A mortgzgor ‘who -gives to
~ the mortgegee a power-of-attorney. to collect
“rents or a. Jease ‘of the property mortgaged or-
patt theigof, is deemed to give possession
‘within the meaning of this article. L
(c) When a coffateral or auxiliary’ or
additional or substituted secunty, oF by

way of further - assurance for the

S not
formed for profit and registered under secnon a

NOT "BEING AN

© deed.

- Praper Stamp-duty
- (2

Fifty rupeee' '

Two hundred rupees'-
1 of 1958

Five hundred rupees

1 of 1966

The same duty as a CONVEYANCE (No. 23)
for a consideration equal to the amount
secured by such deed,.

Il

The sameduty as & BOTTOMRY . BOND
(No. 16) for the amount secured bY such



- Description of Instru ment

My

above-mentioned ‘purpose - where the

' Proper Stamg-duty

principal or primary secufity’ is - duty k.

stamped-—, . y

for every sum secured . not exceedlng
-+ Rs,.1,000; and for avery Rs. 1,000 or

‘part  thereof secured in excess -

Rs. 1,000. -~ - -

_ExémptionS

-Th'ree-"-rUpees' .

(1) Instriments exssuted by persons taking

" advances under the Land Impiovement
 .Loans Act, 1883 or the Agriculturists
" “Lloans Act, 1884, or by theit surcties as'

Three rupses

secutity for the repaynier_at of such

) advances,

(2) Letter. of hypothecatlon accompanymg
a bill of exchange '

41. MORTGAGE OF A CROP lncludmg"

-any instrument evidencing' an ‘agreement -to

secure the repayment of a toan made upon any

mortgage of a crop, whether the crop, is or is
not in existence at the time of tite ‘mortage—

(8) when the loan is repayable not mare

than three months from - the date of

the tnstrument— : . :

for every sum secured nat exdeedmg

Rs. 200

and for evety Rs. 200 or parn thereof

' secured |n excess of Rs. 200.

"(5) when the loan is rebayable more than

"~ three months but " not more than
eighteen months, fram the date of the
lnstrument-—-

"IFor evsry sum  secured not exceedmg
Rs, 100;

and for every- Fis 100 or part theraof

' _69cured in excess of Rs. 100.

© 42. NOTARIAL ACT. that is 10 say, . anv
instrument, endorsement, note, attestatlon,

-'(No 50) made or ‘signed by a Notary Public
" in the exXecution of the duties of his office,
of by any other person lawfully actmg as a
Notary Puhlu:

' See also PROTEST OF BlLL OR NOTE-

{ No 50)

Thir’_ty_paﬁe o

‘Thirty paise

'.Fmtv paise

_Fifty paise

Twenty rupees

.

“certificate, or entry’ not being a PROTEST

@

12 0f 1883
19 of 1984
- .
L
.



......

‘principal— .

Dascription af .l'hstr'umept' ;
: '(1}
43. NOTE OR MEMORANDUM sent bY a

Broker or Agent to his principal intimating
the purchase or sale orny acoount of su\ch

(a) of _any goods, exceeding"

' twenty rupes, .

() of ‘any stock of . matketable secum\;
exceedmg in value twenty rupees,

- 44, NOTE OF PROTEST BY THE MASTER
OF A SHIP—See also PROTEST BY . THE

'MASTER OF A SHIP (NO. 51).

48, PARTITION—-Instrument of as defmed

by section 2 ( 5).

a7

in va lue "

Ten rupees,

The ssme ‘duty &s a BOTTOMRY BOND -

" the

' _: Proper ‘; Stamp-duty

Seve'nty;five :'pais'e. .

SlejeCt 1o a rnaxlmum of fortv-two rupeee
and fifty paise, for evéry ten thousand
rupees or part fhereof of the value of the
stock or secuntv

N

(No. 16) for the amount of the Value of:
- separated share or. shares of 1h£~
prope:w . . *

N.B.—The iargesr Sha'r»a remaming aiter
the property is paitioned {or i there are
two or  more shares of equal value and
not smaller than any of the other shares,

" then one of such equal shares) shalibe

deemed to be that -from which the other
shares are separated o -

. Pravided always that—
- {&) When an "
. Gonfaining an agreement to divide property:

instrument ' of partition.

" in severality - is exscuted -@nd a partition ls

. ment for a. period not exceeding -

; annual revenue.

‘effected in pursuance of such agreement
“the’ duty chargeable upon the instrument

effecting such a partition ‘shall be reduced
by the amount of duty paid- in respect of

' the first instrument but Shc:." not be. lese

'than three rupees. -

(6} Where land is: hefd on Revenue Sett’e—
period r thirty
years  and paying the full assessment, the.

-value for ‘the purposs. of duty shall be

calculated at not mote than fwe t;mes the

{e) Where .a finaf order for effectlng a

* partition passéd - by ‘any Revenue authority .

.~ or,any Civil Court, ot an award' by _an

- arbitrator . directing a partition,
" with the stamp required for an |nstrument
- of parsition and an instrument - of patrmon
“in pursuance of such order or award is .
" susbaquently executed,

is. sta mped

the  daty on such
mstrumant shall not exceed three rupees,



| Description of Instrument.
(1)
46 PARTNERSHIP-— .

_‘ 'A—Instrument of—»-

(7). where the caplta[ of tha partnersh|p
does not exceed Rs 500

: (b) in any other case -

- B8—Di ssoiutlon of——
. PAWN OR PLEDGE——See AGR"EMENT
RELATING TO DEPOSIT OF TITLE- DEEDS
PAW-N OR PLEDGE (No 6) '

48, POWER-OF-ATTORNEY ~as
sectlon 2 {21) not baing a proxy—

{@} when -executed- for the sole purpose
of. procuring the. regisfiation’ of. one

:43 fif. o i_; .____“3c
Proper §f8mp-duty
@

Twenty. upees. .

... One hundred rupees

Fifty rupees

defmed by' .

' Fift‘} rubees ..

or more documents -in relation to a

for admitting
‘or mor

single transaction or
execution. of one.
documents

When requ1recl in sults or procaedmge
under- the Presidency - SmaH
Courts Act, 1872;

When authonsmg one perSc)n or more '

(a)

(c)

to act in a single transaction other than

the case mentioned in clause (a);
When authotising not motre “than ﬁ\ke
persons to act jointly and severally in
more than one transaction or generallv.
When authorising more than five ‘but-
not more than ten persons to actjomtly

(d)

(e)

and severally in more than one tran- _

sactlon o’ generally, .

() when given for consideration and autho-
rising the attorney to seII any :mmovable :

prOpe!ty,
(g) In any other cass

Explanation—For the pUI’pD'SBQ.. of this- -
article more persons than one when belonging

. to the same firm sha[l be' deemed to be one
persons . - :

~ - ¥- Cos

50. PROTEST OF BILL OR NOTE that is
to say any declaration in - writing made by a

Notary Public, or other person fawfully acting’ _
as such, attesting the dishanour of a Bill ‘of -

Exchange or Pmm'esory Note

S'Llch .

Cauae

_Fifty: ru pees

" every operation
_under the Indian Registration Act, 1908,

Five rupees - -

Ten rupees '

s

I-O'ne huridreél'ru'pees - S s,

The -same duty as a CONVEYANCE
(No. 23) for the_',amount of co nsideratior;._ .

Ten fupees. for.each person authmlsed

lncludes
incidental ' to registration

tgof1908,

N. 8.—The term *Registration”

[ ’ . % 'l.

“Ten rupees




‘ T w0
. Description of_" Instrument - . Proper Stamp-duty

51 PROTEST BY THE MASTER OF A Ten rupeee‘
L SHIP that is to say, any declaration of the
. particulats of the voyage drawn up by him
With a” view to.the adjustment of losses or
. the calculation of averages, and every declara- ..
tion in writing made by him against the
_ . charterers or the consigness for ot loading or -
.~ . unloading the .ship when such - declaratlon is
. . aftested or certified by a Notary Public or
-~ othet person !awfully acting as such.

~ Sesalso NOTE OF PROTEST BY THE_ -
MASTER OF A SHIP. (No, 44).

" * . _ * - T e

- 54 HECONVEYANCE OF - MORTGAGED
. PROPERTY-— ~

Lo (@ i the consideration for which "the_ The same - duty as a' CONVEYANCE -
e propetty was mortgagsd does not (No. 23) for the amourt of such -consideta~ -
: U exceed Fla 1,000; ... . 'tionas set forth in the reconveyance B

(b) in any other case .. s Forty-two rup_ees '

55, RELEASE that is to say, mstrUment
not being such a release as is. provided for by
section (23- A) whereby a Person renounces

L a claim upon.andther person or against any
e _'speclfled property—

_ (a) If the amount or vaJue of the claim The sammeg duty as..a. BOTTOMRY BOND
e - does not exceed Rs. 1,000; ) (No. 16) for such amountor- value as set
Y : R CoL forth in the release '

(b) in any other case | Twenty -one rupees

" 56, RESPONDENTIA BOND that is to

‘say, any instrument securing a lIoan on the

. cargo laden or up- to be laden on board a Shlp

“and’ mak:ng repayment contmgent on- the
mval of the cargo at the port of destmauon

REVOCATION OF ‘ANY TRUST OR
o  SETTLEMENT-~See - SETTLEMENT
®* . (No.58)—TRUST (No. 64)

The same duty as a BOTTOMRY BOND
fNo. 16} for the amount of the loan eecwed

L 57 SECURITY BOND . OR - MORTGAGE
e DEED "executed by way of security for the due
-~ -execution of an office, or to account for money
' of other property received by virtue. thereof, or
. executed by a surety to sacure the due perfOr-'

mance of a contract— - _

(e) When the amount secured does_ not The same duty as a BO]’I‘O’\ARY- _BO:ND-"-:.‘

exceed Rs. 1 000 ~(No. 16) for the amount secured..

(b) In any . other Case Twenty one rupees EEE



Descrrptlon of 1nstrument
( 1 r
Exemptlons

Bond or other mstrument when executed—

(a) BY headmen nommated under ‘rules
framed .in aceordance W|th the
‘Bengal Imigation - Act, 1876, -
' section 99 for the due performance
of thelr duties Under 1hat Act. -

(b) By any .person for the . purpose of -
' guaranteeing that the local income
" derived from private subscriptions to

a charitable gil_Spensary or hospital or-

any other .subject ‘or public utility -
shall not be Iess 1han a Speclfled sum

- per mensem; °

“{c) By persons taklng advances under the
* Land Improvement Loans Act, 1883, -
or the Agriculturists Lodns Act, 1884,
* or by.their sureties,” 48 security for
. the repayment of ‘such advances;

“{d)} By offlcers of the Government or thoir

T

-~ Proper S‘témpﬁﬁfg - A
o @2, .

. 80f1876

“syreties to secure the due execution .

of an office, or the due’ accounting .
for money or other property. recelved
by virtue the reof . _

B8, SE'!'TLEMENT—(A) INSTRUMENT OF “The saime duty s a BOTTOMRY. BOND

'ﬁmcludlng a deed of dower)

(No. 16) for asum ‘equal to the -amount of
value of the propety settled as set forth in

" such settlement:

~ Provided that, where an agreement to settle -
.is-stamped with the stamp required - for an-

.. instrument of sattlement and an instrument o

- rupees - N

C Exemptlon -

of settlement in pursuancé of such ' agree-.
" :ment is subsequently executed, the duty on

such lnstrument shall

: Doed. oi doiver executed on tha oooas:on ofa

marriage between Mohammadans. o
(B) nevocmow OF

See ALSO TRUST (No. 64)

59 SHARE WARRANTS to bearer lssuod
"under the COmpames Act, 1956 e

not exceed - three _' .

.
I
|
. |
o 190f 1888: .
12 of 1884

v

.. ."

“w
) ’ o

.

_The same duty as aBOT‘I’OMRY BOND' o
(No.- 16) for asum equal. to the amount . -
or valué of the property concerned, asset .
. forth in . the instrument of Hevocatron Jbut |

‘not exoeedmg forty-two rupees '

Onie ‘and a half fimes the duty payable of a

. CONVEYANCE - {No. 23) for a consideration -
- equal to the nommal .amount of the shares

specifled in the warrant

1 of 1958

.



-

b

Description of Instrument

(N
Exemptions

Share warrant when issued by a company
in pursuance of the Companies Act, 1956,
gection 114, to have effect only upon payment,
as composition for that duty, to the Collector
of stamp-Tevenue, of—

{2) one and a half percentum of the
whole ‘subscribed capital of the
company; of

(b) if any company which has paid the
said duty or ‘composition in full,
subsequently issues an addition to
its subscribed capital, one and a half
percentum of the additional capital
so issued.

61. SURRENDER OF LEASE ~

(a) when the duty with which the lease
is chargeable does not exceed seven
‘rupees and fifty paise;

{b) in any other case
Exemptions

Surrender of lease, when such [ease ig
exempted from duty.

62. TRANSFER (Whether with or without

consideration)—
* % %

(c) of any interest secured by a bond of
mortgage deed—

(/) if the duty on such bord or mortgage
deed does not oxceed seven rupees
and fifty paise;

(i) in any other case
'(d') of any property under the Admini-

strator-Generals Act, 1913,

-gection 25;

(e) of any trust-property wnhout consi-
deration fiom one trustes to another
trustee or from a trusteeto a
beneficiary.

Exemptions

Transfer by endcrsement—

L - *

() of a delivery order, warrant for goods
or other merchantile document of
title to goods;

L] L ] »

-51
Proper Stamp-duty
(2)

1 of 1958

The duty with which such lease is chargea-
ble.

Twenty-one rupees

The duty with which such bend or mortgag:e L

deed is chargeable.

* Twenty-one rupees | |

Forty-two rupees

‘Eighteen rupees and : seventy- -five paise oOr
such smaller amount as may be chargeabls
under clause (c) of the artlcle



82
Description of Instrumept Proper Stamp-duty
n ) (2)
(d) of securities of the Central Govern-
ment,

See also section 8—

63. TRANSFER OR LEASE by way of The same duty as a CONVEYANCE (No.. 23)
assignment and not by way of under lease, for a consideration equal to the amcunt of
the consideration for the transfer,

Exemptions
Transfer of any lease exempt from duty—

64. TRUST—A—DECLARATION OF—of The same duty as BOTTOMRY BOND
concerning any property when made by any  (No. 16) fgr a sum equal to the amount
Writing not being a Will. or value of the property concerned, as

set forth in the instrument, but not
exceeding sixty-two rupees.

B-—REVOCATION OF—of or concerning The same duty as a BOTTOMRY BOND
any property when made by an instrument other (No. 16) for a sum equal ic the amoynt
than a Wilt. or Value of the | property cohéernad a8 set

forth in the instrumant,, but not excae&nng

forty-two tupees,

See also SETTLEMENT (No. 58)—Varia-
tion. '

See APPRAISEMENT (No. 8)

65. WARRANT FOR GOODS that is to Five Rupges
say, any instrument evidencing the title of any '
person thereim named or his assigns, of the
holder thereof, to the property in any goods : , * -3“‘
lying in or upon any signed dock, warehouse ' _ o
or wharf, such instrument being or certified by
or on behalf of the pareoit in wides custody
such goods may be.,”

:!:‘E:als'and 3. (1) The lndmn Stamp (Orissa Amendment) Ordma"ca' 1985 is herebv E:.ic INIOHI'I.O
g repealed. of 1965, "

(2) Notwithstanding such repeal anythihlj dons oF any attioh takéh undér
the principal Act as amended by the said Ordinance shall be deemed fo havé bEsh
done or takell uhder thd principal Act ad dmended by this Act.



